CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 17TH DAY (F AUGUST, 1937

Hon'ble Shri Justice X.S. Puttasuamy, Vice=Chairman
Present: and

Hon'ble Shri P, Srinivasan, Member (A)

REVIEW APPLICATION NO., 93 €111/1987

1. Union of India
represented by its Secretary,
Ministry of Communications,
'Dak Tar Bhavan',
New Delhi,

2. The Superintending Englneer,
P & T Civil Circle,
176, I Main Road,
Bangalore.

3. The Director-General,
Posts & Telegraphs,
New Delhi, ok & b Applicants.

(shri D.J. Shylendra Kumar, Advocate)
Ve

1. Re. Ganapathy,
Son of late K.5. Ramasuamy,
Asst. Engineer,
P & T Civil Suo-Division,
ITI, Telecom Building Compound,
Basaveshwara Circle,
Banyalore-1,

2. Gaelo Kulkarni,
s/o late Ki Lakshmana Rao,
Asst. Surveyor of uorks,
P &% T Civil Circle,
176, I Main Road,

Bangalore=-20 e Respondants.

(shri S. Ranganatha Jois, Advocate)

This application having coms up for hearing to-=day,

Yice=Chairman made the following:

0 RDER

As the applicants have sought for a rsview of an order

made in two applications, this review application should be




T Z-

treated as made in both the cases. Je therefore direct

the office to give one more numnber to this revieu

application.

2y fn these applicétions, the applicants who uere

the resoondents in A.Nos. 1433 and 1434 of 1986, have
sought for a review of a common order made by this
Tribunal in the said applications holding that the
respondents herein, who were the applicants were sntitled

to the benefit of F.R, 22-C.

B We have nerused the order and heard Shri D.V.
Shailendra Kumar, lezarned counsal for the applicants,

and Shri S, Ranganath Jois, for tha respondents,

&s In reality and substance, the aoplicants are

asking us to examine the}order of this Tribunal, as if

Wwe are a court of aQDealaand come to a different conclusion
than the one already readhed which is impermissible in a

review. apnlication .

S We see no merit in these anplications. uWe therefore,
reject them. B8ut in the tircumstances of the cases, ue

dirsct the parties to bear their own costs.
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Member (A)

dms/Mrv.
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REVIEW APPLICATION NOS _

Commerci~1 Coi plex(BDA),
Indiranagar, .
Bangalore = 560 038

Dated : "Lh\%\%‘%—
/sa( )

93 & 111

IN APPLICATION NOS, 1433 & 1434/86(T)

w.P, NO

Applicant

Secretary, M/c Communicatione & 2 Ore

To

1. The Secretary

Minietry of Communications
Dak Tar Bhavan

New Deihi - 110 001

2. The Superintending Engineer
P & T Civil Circls

176, Ist Main Road
Bangalors - 560 020

The Directcr General
Poste & Telegraphe
New Delhi

| .,

U/s

shri R. Ganapathy & another

4, Shri D.V. Shailsndra Kumer
Central Govt. Stng Counsel
High Court Buildingse

Bangalore - 560 001

Shri R. Ganapathy

Asst Enginser

P&T Civil Sub-Divisicn

111, Telscom Building Compound
Basaveshwara Circle

Bangalors - 560 001

Shri G.L. Kulkarni

Asst. Surveyer of Works

P&T Civil Circle

76, Ist Main Road&PBangalorc - 20

.

{

‘ 1
Subject: SENDING COPIES OF CRDER PASS BY THE BEN

Please find enclosed herewith the copy of CORDER/SKRX/
IORERDEXKRBER passed by this Tribunal in the above said Review

_ 17-8-87

i . —— A e S—

| A\l ‘Mma@s‘gc?

application on

GJFY DEPUTY REGISTRAR -
5 RBORECRIEREAGER )
. e (JUDICIAL)
Encl : as above - _gfl{B
7. Shri S. Ranganatha Joie }:>//§§&ﬁ“
Advocate S'Q_“"H‘ R
36, 'Vagdevi' _ o S i,
Shankara puram C EC £l Vi D} 'QX:—O&

Bangalore — 560 004
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 17TH DAY (F AUGUST, 1937

Hon'ble Shri Justice K.S. Puttaswamy, Vice-=-Chairman
Present: and

Hon'ble Shri P, Srinivasan, Member (A)

REVIEW APPLICATION NO., 93 &111/1987

1. Union of India
reoresented by its Secretary,
Ministry of Communications,
'Dak Tar Bhavan!,
New Delhi,

2. The Superintending Enginger,
P & T Civil Circle,
176, I Main Road,
Banyalore.

3. The Director-General,
Posts & Telejraphs,
New D=z=1lhi, &% i Applicants.

(shri D.V. Shylendra Kumar, Advocate)
U-

17« R Ganapathy,
Son of late X.S, Ramasuanmy,
Asst. Engineesr,
P & T Civil Sus-Division,
ITI, Telecom Building Compound,
Basaveshwara Circle,
Bangyalore-1,

2. Ga.l. Kulkarni,
s/o late K. Lakshmana Reo,
Asst. Surveyor of uorks,
P % T Civil Circle,
176, I Main Road,

Bangalore_zn. seee RES:DndaﬂtSo

(shri S. Ranganatha Jois, Advocate)

This application having [come up for heariny to-day,

Vice-Chairman made the follouwing:

As the aoplicants have seugyht for a raview of an order

made in tuwo applications, this reviey anplication should be

!



treated as made in both :he cases. UJe therefore direct
the office to give one more numnber to this revieu

anplication.

2.4 In these applications, the applicants who uere

ths resodondents in A.Noes. 1433 and 1434 of 1986, have
sought for a review of a common order made by this
Tribunal in the said aoplications holding that thne
respondents herein, uwhc were the apnlicants were entitled

to the benefit of FuBa 22-Cy

R We have nerused the corder and heard Shri D.,v,
Shailendra Kumar, lsarned counsel for the applicants,

and Shri S, Ranganath Jois, for thz respondents.

4, In reality and substance, the adnlicants are
askiny us to examine the order of this Tribunal, as if
WE are a court of aooeal and come to a different conclusion

than the one already reached which is impermissible in a

review. aonlication =

5, We see no merit in thesse anplications. ue therefore,
reject them. B8ut in the Circumstances of the Cases, ue

direct the parties to bear thezir own costs.
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CEPUTY REGISTRAR
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dms /Mrv.,



